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mills m Quion apd Malap-

ticts das ¥o m hoen teceiv-
adﬂw the Corporation from the Herala
CGovernment On receipt of the pro-
posals, the Corporation will consider
sanctioning financial assistance

BHRIMATI DLHARGAVI THANK-
APPAN, May I know the iotal cost
of this project and aiso when these
mills start functioning”

SHRI A € GEORGF I haive made
it plain that these applications will
have to be sponsored and sent through
the State Governments So, un'ess we
recewve them, we mav not be n &
position to indicate ewactly what is
the size of the mill and what is the
schedule of commuissioing

Inquiry into Affairs of the Statesman

*335 SHRI MOIIAMMAD 1SMAIL
Wil the Ministe, of INFORMATION
AND BROADCASTING bLe pieased to
state

(a) whether the Fact Finding Com-
mittee on Newspaper Economics has
found a Prima facie case against the
Statesman Limited on the basis of
evidence tendered by the General
Secretary of the Statesman Employees’
Union and has recommended a special
mquiry into the affairs of the com-
pany, and

(b) if so, the follow-up action
taken against the Statesman Limited?

THE MINISTER OF STATE OF
INFORMATION AND RKOADCAST-
ING (SHRI VIDVA CHARAN
SHUKLA) (a) Yes, Su

(b) In view of the verified and wide
fluctuations 1n the print order of
Statesman during 1973, the newspaper
was ngsked by the Pegistrar of News-
papers to explain such variations The
reply from the Statesman was receiv-
ed only in January, 1978.

CHAITRA 11, 1898 (SAKA)
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The explanation not bewmng satisfac-
tory 4nd in view of the malpraclice,
being a matter of public “mportance,
1t was reported to the Company Law
Bourd The latter issued a notice to
the Company in Decembe:r 1875 to
show cause why "irectors should not
be appomted on the Board of D.rectors
of the Company i1der section 40%(1)
of the Compames Act, 1)) The Com-
pany, thercupon movedq the High
Court at Calcutta fy, a writ aganst
the notice issued bv the Company
Law Board and for interim stay of
the notice Interim stav was granted
by the High Court nd the wri* peti-
tion 18 sub-judice 1w th> Thgh Court
of Calcutta
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I would like to Juo‘e from the re-
port of the Fact-finding Committee
they said

*“It has to be menti.ned here that
cerlamn  serious  a'legation were
made by the Statesman Employecs’
Union regaiding the daily edition It
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-was stated that a large number of
copies were printed and then at once
sold as waste paper instead of being
distributed to the readers, It wus
also stated that the number of co-
pies printed varied sharply from
day to day, the number of copies be-
ing much larger exactly on those
days on which tbe number of pages
were larger. i.e. the days on which
the retail value in terms of wage
was larger. “The Statesman” did
not send the Committee the infor-
mation sought about the daily print
order until after a threat of penal
action. The print order figures «<
furnished show unu-ually wide va-
riations. This is alsn a case in which
-special enquiry would be advisable”.

.
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SHRI INDRAJIT GUPlA: Have
Government obtained any explanation
from the Statesman as to why there
should be a discrepancy in the selling
price of the paper as between Its. Cul-
cutta edition and Dethi cdition?

SHRI VIDYA CHARAN SHUKLA:
All these matters are under investiga.
tion,

SHRI VASANT SATIl: Has any
attempt been made tu have ihe stay
gianted by the tigh Court vacated,
and has the Govarnment eromined
whether they are really coup etcly
helpless an the face of the stay fium
taking am action aguinrsy this paper?

SHRI VIDYA C{ARAN SHUKLA:
Certan'y, we have Laken action to get
inter~-Miuicteria] i1ecorg as quuckly as
possible. But as thngs go at present,
the High Court is taking more time
than it was booked We aie marshal-
ling all the legal help that we can
to pursue this case in the Hiz» Court,

WRITTEN ANSWERS TO QUESTIONS

Monopolies operating in  Production
and Distribution of Essential
Commeodities

*324. SHRI S A, MURUGANA-
THAM: Will the Mmister pf INDUS-
TRY AND CIVIL. SUPPLIES be
pleased to state:

(a) whether he said that “mono-
polies operating in the production and
distribution of essentia] commodities
and itemg of mass consumption will
be abolished” addressing the Central
Advisory Committee on Civil Supplies
in New Delhi on March 2, 1976; and

(b) it go, In what manner it will
be done? : .





